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(Recaivedt l~e  usser~t of the Gavel-~LOT Gene~ul o n  tke 4th 
. - Ap'il, 1930.) 

&n Act further to amend the Indian Income-tax Act, 1922, 
- for certain purposes. 

HEREAS it is expedient furthe*, to amend the Indian 
L of 1022. W Income-tax Act, 1922, for the purposes hereinafter 

appearing; It is hereby enacted as follows:- 
! 

1. This Act may be called the Indian Income-tax (Second short title. I 

Amendment) Act, 1930. 

2. I n  sub-section (2 )  of section 14 of the Indian Income- Amendmentof I 
section 14, Act 

r 01 1922, tax Act, 1,9,22 (hcreinaftcr referrcd to as the said Act),- XI of 1922. 
I 

(a) in clause (b), after the word " assessment " the word 
" or " shall be added; and 

(b)  the following clause shall be added, namely : - 

" (c) any sum which he receives as his share of the 
profits or gains of an association of individuals 

. other than a Hindu undivided family, corn- 1 

pany or firm, where such profits or gains have , 
been assessed to income-tax." 

! 

8. In section 2&& $ ~ f  the said 'Ao~,- Amendment oi 
sectlon 26A 

(a) in sub-sectian 11))- A C ~  XI, 01 i922. 

(i) after the word %itherto "~.khik+or'de " aesesse'd 
. ;-A<. ,QI 'E'sha'19 ba"nee&ied, 'fcpd 

' ('br-tb& v%;da '*+beide the end of the previou$year " 
C 

, -,, $B~G;!~%~ omitted ; and 1 

,, - 
( b )  the following sub.-section shal? be*.&dded,$amely : - I 

" (3)  Where such, an order has not been passed in res- 
pect of a Hindu family hitherto assessed as . 
undivided, such family shall be deemed, for ! 
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the purposesoof this Act, t o  continue to be a- 
Hindu undivided fa&ily?' 

& .  

k' AmeMrneat section 30, ~ c t  Of 4. I n  section 30 of the said Act, after the \vord and figures 
X I  qf1922. " section 25 '), the words, $gures and leiter " or section 25A " - 

shall be inserted. 
$ A~uendment of 

i section 31, Act 5. I n  sub-section (3)  of section 31 of the said Act,-- 
XI of 1922. ? 9 .  

i (a) after the words " thereupon proceed to  make such 
fresh assessment," the following shall be inserted, 
namely : - 

k ( I  
+ or, in the case of an order refusing to make a fresh 
P assessment under section 27, 

(c) oon@~m such order, or cancel i t  and direct the 

t -  rncome-tax Officer to make a fresh assess- : ment," ; and 

= - (b) clause (c) shall be re-lettered as clause (d).  

Amendmentof 6. I n  section 37 of the said Act, after the agures "228 " s ectlon 37, Act 
XI of 1922. the words and figures " and fbr the purposes of section 196 " 

I 

&all be inserted. 
L 

g 
Amendmentof 7,  I n  sub-se.ctions (1); (2) and (3) of section-48 of the sgid 

5 section 48, Act 
XI of 1922. Act, after the words " Income-tax Officer " the words " or 

t other authority appointed by the Governor *General in Council 
in this behalf " shall be inserted. 

k Amendmentof 8, I n  section 50 of the said Act,- 
section 60, Act 
XI of 1922. 

[ (a) after the word " recovered " the words " or before 

; the last flay of the financial year commencing after 

i the expiry of the previous year, as defined in 
f , - clause (11) of section 2, in which the income arose 

on which the tax was recovered, whichever period 
i- 
t may expire later " shall be added; and 

b 
(b) the fol.lo~ing proviso shall be added, namely : - 

" ~rovidefi  that a claim to refund under section 49 may . . 
bc admitted after the period of limitation hcrc- 
in prescribed, when the a p p l i c a ~ t  satisfies the 
Cornniissioner, or an  Ass$ant Commissioner 
of Income-tax speciallf empowered in this 
behalf by the Cent%@l Board of Revenue, that 
he liad sufficient c&se for not making the 
claim ~vithin such period ." , 

8. I n  



OF 1930.1 Indian Zncome- ta i  (Second A Z e n h e n t )  . 
9. I n  clause (a )  of the first proviso to sub-section (2) of Amendment of aection 64, Aot 

section 54 of the said Act, the w ~ r d s  and figures " section 193 Of lDZ2. 

of " shall be omittod. , !.9 .tt?' - "L 

10. Section 60 of the said Act shall be numbered as sub-. &~2$gp4P,\ 
section (2) of sectioii 60, and the follonring sub-section shall xI,of219zz. 

be added, namely : - 

" (2) Wllere, by reasoll of any portion of5"an.-assessee's 
' salary being paid in arrears or in adva,nce, his 

income is assessed a t  a rate higher than tha t  at 
which it would otherwise h'ave been assessed, the 
Goveriior General in Council inay grant such relief" 
as be may think fit." 

la .  I n  sub-section (2) of section 66 of thbsaid Act,- Amendment 01 
section 06 Act 
XI of mi. I 

( a )  for the words " within one month of the passing of 
an order uncler section 31 or section 32 " the words 
" within sixty clays of the date on which he is 

%erved with notice of an order under section 31 or 
section 32 " shall be substituted; 

I 
I 

l b )  for the words " 0118 month " in the second place I 
where teey occur, the %ords " sixty days " shall ' t e  
su$stituted. 

? 
I 
I 

12. After section 67 of the said Act the following section Insertion~inew - section 67A in shall be inserted, namely : - A C ~  XI of 1922. I 

" 6 7 8 .  I n  computing the period of limitation prescribed Gon~putationof 
eriods of 

for an appeal uiider this Act or for an  application under mitation. 

section 66, the day on which the order complained of was 
made, and the  time requisite for obtaining a copy of such 
order, shall be excluded." 
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